| TEM NO. 7 COURT NO. 10 SECTI ON X
SUPREMECOURTOFI NDI A
RECORD OF PROCEEDI NGS
I.A 4-5/2015 in Cvil Appeal No(s). 6055-6056/2015

MS TECH I NVEST INDI A PVT. LTD. THROUGH MAJOR

SHAREHOLDER RAJI V GOSAI N Appel | ant ('s)
VERSUS

ASSAM POAER AND ELECTRI CALS LTD & ORS. Respondent ( s)

(for clarification of court’s judgnment dated 11.8.2015 and office

report)

Date : 28/09/2015 These applications were called on for hearing

t oday.

CORAM :

HON BLE MR, JUSTICE M Y. EQBAL
HON BLE MR, JUSTI CE C. NAGAPPAN

For Appellant(s)

s. Priya Puri, Adv.
Ranjay Kr. Dubey, Adv.
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Subhash Chandra Jai n, Adv.

Gopal Subramani um Sr. Adv.
Sangeet a Kumar, Adv.

Vithi ka Garg, Adv.

Vi dushi Garg, Adv.

Pul ak Raj Mullick, Adv.
Sahil Ml lick, Adv.
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UPON hearing the counsel the Court made the follow ng
ORDER

These appl i cations are di sm ssed in terns of
si gned order.
However, the applicant may, if so advised, file a
Signature Not Verified

review petition.
Digitally signed by
Sukhbir Paul Kaur
Dat e: 2015.09. 28
16: 27:59 | ST
Reason:

[ 1 NDU POKHRI YAL] [ SUKHBI R PAUL KAUR]
COURT MASTER A R -CUMP. S.
(Signed order is placed on the file)
IN THE SUPREME COURT OF | NDI A
Cl VI L APPELLATE JURI SDI CTI ON

| NTERLOCUTORY APPLI CATI ON NCS. 4-5 OF 2015
I'N

Cl VI L APPEAL NOCS. 6055- 6056 OF 2015

t he



M S TECH | NVEST | NDI A PRI VATE LI M TED Appel | ant ('s)
THROUGH MAJOR SHAREHCOLDER RAJI'V GOSAI N

Ver sus
ASSAM PONER AND ELECTRI CALS LI M TED Respondent ( s)
AND OTHERS
ORDER
These interlocutory applications have been
filed for clarification of this Court’s j udgnent

dated 11.8.2015.

e have heard | ear ned seni or counse
appeari ng for t he appl i cant - Respondent No. 3 and
perused the applications.

W do not find any merit in t hese
appl i cations. The sane are, accordingly, dismssed

However, the applicant may, if so advised,

file a review petition.

(C. NAGAPPAN)

New Del hi ,
Sept enber 28, 2015



